1045 Oral Answers

11. OBSCENE POSTERS

*194. SHrRI G. K. KAPOOR: Will the
Minister of HEALTH be pleased to state;

(a) whether Government's attention has
been drawn to the display of obscene posters
in Delhi, advertising Allopathic, Ayurvedic
and Unani medicines and of magic remedies
for venereal diseases;

(ib) if (o, whether any survey of such
posters has been conducted; and

(c) if so, what action has been taken by
Government in the matter?]

THE DEFUTY MINISTER IN THR
MINISTRY ofF HEALTH (SHrRI P. S.
NASKARY): (a) to (c) The Delhi Administration
at the instance of the Health Mir,ister carried
out in April, 1963 an intensive survey of
advertisements thnugh the Drug Control
authorities. There were 61 cases of
advertisemi ts covered by the survey, which
were examined in the context of the Drugs
and Magic Remedies

t[ ] English translation.
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(Objectionable Advertisements) Act. There
were 9 advertisements relating to the venereal
diseases appearing on signboards or notices
displayed by practitioners at their premises,
but as no drug was mentioned in the sign-
boards or notices they did not come within the
scope of Section 3 of the Drugs and Magic
Remedies (Objectionable Advertisements)
Act. The majority of the advertisements relat-
ing to the treatment of venereal diseases are
reported to have been published by
practitioners of the Ayurvedic or Unani system
of medicine. Certain difficulties have been
found in disproving claims made in respect of
certain drugs under Section 4 of the Act, in
view of the claims resting upon Ayurvedic and
Unani treatises. The matter, however, will be
studied further in consultation with the
Ministry of Law with a view to preventing
evasion. The Drug Control staff have in-
structions to be on the look out for
advertisements contravening the provisions of
the Act and to take action against offenders.
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SHRI P. S. NASKAR: I have not got the
figures for 1963 but I have figures for 1960,
1961 and 1962. There were ten cases filed in
1960 and the number of convictions was ten.
In 1961 against seven cases filed there were
five convictions and two cases are pending in
the courts. In 1962 three cases were filed and
all the three cases are still pending in courts of
law.
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SHRT LOKANATH MISRA. One point has
not been replied to by the Minister; about the
obscenity of these advertisements, am 1 to
understand that even to deal with obscenity
the Law Ministry has to be consulted or is
there any other law that could deal with
obscenity outright?

DRr. SUSHILA NAYAR: To decide what
obscenity can be dealt with under the Drugs
and Magic Remedies (Objectionable
Advertisements) Act, we have to consult the
Law Ministry.

MR. CHAIRMAN: Scientific language.
CULTIVATION UNDER D.V.C. SCHEME

*195. SHRI P. THANULINGAM: Will the
Minister of IRRIGATION AND POWER be
pleased to state;

(a) how many acres of land was estimated
to come under cultivation under the D. V. C.
Scheme; and



